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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN 

BENCH, KOLKATA 

ORIGINAL APPLICATION NO. 61/2025 

IN THE MATTER OF: 

SATAM PATNAIK​ …APPLICANT 

Versus 

STATE OF ODISHA & ORS.​     …RESPONDENTS 

REJOINDER FILED ON BEHALF OF THE APPLICANT IN RESPONSE 

TO COUNTER AFFIDAVIT OF RESPONDENT NO. 8 

1. That the contents in Para 1-7 need no response.

2. That in response to Para 8-10 it is submitted that mere assertion of action by

Respondent No. 8 does not amount to proper discharge of its statutory

duties. That the Respondent being a public authority cannot evade

accountability by general denial. That it cannot be denied that the Applicant

was constrained to file an application before the Hon’ble Tribunal after

being plagued by the persistent non-action by the numerous concerned

authorities including Respondent No. 8 to which he had filed innumerable

petitions, applications, emails etc highlighting the violations committed by

Respondent No. 2.
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3. That, it has come to the knowledge of the Applicant that Respondent No. 2

has undertaken construction of an iron ore slurry pipeline within the

Kaliakata Reserved Forest area, extending from the back gate of Shree

Bhoomi Power Plant to the boundary of JSL, Angul, through the forest area,

without obtaining prior permission from the competent forest authorities The

Applicant has submitted a detailed representation dated 28.04.2026 to the

Divisional Forest Officer, Angul Division, bringing to light that the Stage-I

Forest Diversion approval, if any, only permits an underground water

pipeline and does not authorize construction of an iron ore slurry pipeline

within the said forest area . The Applicant has also filed a separate

Interlocutory Application seeking a stay on this illegal construction and the

representation mentioned is annexed thereof.

4. That, it has come to the knowledge recently that Jindal Steel Limited has

undertaken construction of an iron ore slurry pipeline within the Kaliakata

Reserved Forest area without obtaining prior approval from the competent

forest authorities and in clear violation of the conditions stipulated under the

Stage-I Forest Diversion Approval, which permitted only an underground

water pipeline and not a slurry pipeline. The said activities, including

construction of roads, alteration of layout, and use of forest land for

purposes other than those approved, amount to a direct contravention of the

provisions of the Forest (Conservation) Act, 1980 and the specific conditions

governing diversion of forest land, thereby causing serious ecological harm

and rendering the Respondent liable for appropriate legal action. The copy

of the Representation dated 28.04.2026 regarding construction of an iron ore

slurry pipeline within the Kaliakata Reserved Forest area without obtaining
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prior approval from the competent forest authorities is marked and annexed 

herewith as Annexure 14 

5. It is submitted that coal-loading trucks are still plying through the Kaliakata

Reserved Forest, evidencing continuing and unabated violation of the

applicable forest and environmental laws. In order to substantiate the same,

the Applicant is annexing the latest photographs taken on 30.04.2026 in the

evening, which clearly depict the movement of such trucks within the forest

area, along with embedded date, time and GPS location details. The said

photographs are being placed on record to demonstrate that the illegal

activities are ongoing and have not ceased despite the pendency of the

present proceedings. The copy of the Photographs of coal-loading trucks by

Respondent No. 2 on 30.04.2026 is marked and annexed herewith as

Annexure 15.

Through its Counsel 

SUNIL J. MATHEWS /JYOTI CHIB/ ASHTAMI KHATRI 
Advocates for Applicant 

Shanti Kunj, Link Road Cuttack- 753001 
PLACE: Cuttack​ ​ (M) 9311567212
DATE- 01.05.2026​​   Email: sjmathews@gmail.com 
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Date: 28-04-2026 

To 

The Divisional Forest Officer(DFO) 

Angul Forest Division 

Angul, Odisha 

Subject: Representation regarding construction of Iron Ore Slurry Pipeline by JSL within 

Kaliakata RF area without prior permission and in violation of Forest Diversion Approval 

conditions 

Reference: 

• As per condition No. XX/I of the Stage-I approval order, Forest land

shall not bf' used for any purpose other than that specified in the proposal.

Respected Sir, 

I am writing to bring to your kind attention a matter of serious concern regarding “construction 

of an Iron Ore Slurry Pipeline”  by Jindal Steel Limited (JSL), Angul within the Kaliakata 

Reserved Forest (RF) area under your jurisdiction. 

Location of Slurry Pipe Line: From Back gate of Shree Bhoomi Power Plant (earlier known 

as Monnet Power Plant and now owned by JSL) to JSL, Angul Boundary through Kaliakata 

RF. 

Stage-1 Approval Oder of Forest Diversion: There is approval for underground water pipe 

line, not for underground iron ore slurry pipe line. 

Violation of Forest Act & Rules: 

It has come to notice that the said construction activity was done without obtaining prior 

permission from the competent forest authorities, which constitutes a violation of the 

provisions of the Forest (Conservation) Act, 1980 and other applicable regulations. 

Furthermore, the activity appears to be in contravention of the specific conditions stipulated 

under the Forest Diversion Approval granted, if any, for the project. 

Such unauthorized interventions within a Reserved Forest area pose significant risks to the 

ecological integrity of the region, including damage to forest cover, wildlife habitat disruption, 

and long-term environmental degradation. These actions, if left unchecked, may set a 

concerning precedent for non-compliance with statutory forest protection norms. 

In view of the above, I humbly request your good office to: 

1- Request for a joint field visit of senior Forest Department Officials and petitioner’s team.

2- Immediately investigate the matter and verify the legality of construction of slurry pipe line.

3- Take necessary action to halt the work if it is found to be unauthorized or in violation of

approval conditions of Forest Diversion.

ANNEXURE 14
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4- Initiate appropriate legal proceedings against the responsible agency for non-compliance 

with forest laws. 

5- Ensure restoration measures are undertaken for any damage already caused to the forest area. 

 

I would also request that the findings of the inquiry and the action taken may kindly be 

communicated to the undersigned and other concerned stakeholders. 

 

This representation is being marked in copy to other relevant authorities for their information 

and necessary action. 

 

Thanking you 

 

 

Satam Patnaik 

C/o: Shri Bala Krushna Pattanaik Trust 

6th Lane, Amalapada, 

Angul 

Odisha 

M: 8527070196 

Email: satam.patnaik@gmail.com 

 

Encl: 

1- Copy of Stage-1 approval of Forest Diversion. (Annexure-1) 

2- Copy of Show Cause notice served to JSPL with respect to violation of contains. (Annexure-

2) 

3- Copy of reply of show cause notice submitted by JSPL. (Annexure-3) 

 

Copy To: 

1- The RCCF, Angul Circle, Angul. 

2- The PCCF (Forest Diversion & Nodal Officer, FA Act), Odisha, Bhubaneswar. 

3- The Director, Environment-cum-Special Secretary, F, E & CC Dept., Govt. of Odisha. 

4- The Additional Chief Secretary, Forest and Environment Department 

    Kharbela Bhawan,  Bhubaneswar, Government of Odisha- 751001 

     E-mail- forestandenv1@gmail.com 

5- The Deputy Inspector General of Forest(C) 

     MoEF&CC, Eastern Regional Office, 

     Bhubaneswar. 

6- The Deputy Director General of Forest(C) MoEF&CC,  

     Eastern Regional Office,  Bhubaneswar. 
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7- The Add. Director & Member Secretary (Industry-1) 

   MoEF&CC, Indira Paryavaran Bhawan, New Delhi 

8- The Secretary, MoEF&CC, Govt of India, Indira Paryavaran Bhawan, 

      New Delhi. 

        Email: secy-moef@nic.in 

9- The Cheif Secretary, Govt of Odisha, Bhubaneswar. 

10- The RDC(ND), Sambalpur, Odisha. 

11- The DM & Collector, Angul, Odisha. 

12- The SP, Angul, Odisha. 
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PHOTOGRAPHS OF COAL LOADED TRUCKS OF JINDAL STEEL 

LIMITED PLYING ON KALIAKATA RF ROAD. 

ANNEXURE 1521 385



22 386



23 387



01/05/26, 7:24 PMGmail - Advance Service | OA 61/2025 | Satam Patnaik v. State of Odisha

Page 1 of 1https://mail.google.com/mail/u/0/?ik=cb2ba74623&view=pt&search…read-a:r-666506542144656572&simpl=msg-a:r-1833303083665008320

Ashtami Khatri <ashtamikhatri88@gmail.com>

Advance Service | OA 61/2025 | Satam Patnaik v. State of Odisha
1 message

Ashtami Khatri <ashtamikhatri88@gmail.com> Fri, May 1, 2026 at 7:24 PM
To: csori@nic.in, Pankaj.malhan@jindalsteel.com, fesec.or@nic.in, pccf.hoff@odisha.gov.in, dm-angul@nic.in,
dfoangul@gmail.com, msobb@rediffmail.com, roez.bsr-mef@nic.in, dirmines_odisha@rediffmail.com,
dir.geology@orissaminerals.gov.in, ddm.talcher@orissaminerals.gov.in, rccfangul@gmail.com
Cc: sunil mathews <sjmathews@gmail.com>, Advocate Jyoti Rajput <advocatejyotirajput83@gmail.com>

Dear all,

Please find attached the copy of the Rejoinders and Stay Application filed in Original Application No. 61 of 2025
(EZ), Satam Patnaik v. State of Odisha by way of this advance service. 

Next date of hearing is 05.05.2026

Regards,
Adv. Ashtami Khatri
Supreme Court of India,
Tilak Marg, New Delhi - 110001
Phone no. - +91 9169943658
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